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~ Sr, Superintendent Post Azamgarh
- Division, Azamgarh and another |

Hon'ble Mr, Justice K,Nath, V.C,
Hon'ble Mr, A,B,Gorthi, A,M,

(By Hon'ble Mr, Justice K'.Hathrﬂ--ﬁiﬂ

This application under section 19 of the t:537~~
Administretive Tribunals Act 1985 is for aua-sh ing

the order dated 23,5.19€€¢ by uhich Respendent Ne, 2,

?;f?i_ _ smt., Vimla Devi was sppointed as Extra Departmental ;
;?ﬁt | Branch Post Master, Bibipur, Distt, Azamgarh and
;;i.J also for a direction to Respondent No, 1 to appoint
'; ; the applicant in that place,
%
3 2 The facts are not in dispute, Counter :
and Rejoinder Affidavit hsve been exchanged and we
: ¥.d? have heard Learned Counsel for the psrties. 0On
i_ 2 vacancy arlsing an 111986, the concsrned i
E Employment Exchange was approached to sponsor -
names, 12 nemes including those of the applicant A

R and Respondent No, 2 were received, Ultim=tely

orders for appointment of Respondent No, 2 wers passed,

It is admitted that the educat ioned
<



L

Hﬂ. 2 | aﬁd thara?am,

pre fearence Fur High School and that since bnth usre
H igh School, the ﬂppninting Authority was nuits
competent to select either of them and this court

will not interfere with the selection procsss.

4, However, the Counsel for the applicant
refers to annexure No, R-I, a lettar dated 11,7.85
of tha Director of Pocstal Cervices, Allahabad to the

-

senior Supsrintendent Post Offices, Azamgarh in
res pect of selection of 8 E.D ., B.P.M, oF Post Office
Asuania 1n that district, The letter mentions that
both the candidates were Matriculate and ware
therefo-re, equally elinible for being cons idered
but the candidateswith higher marks in ths
Matriculation examination hsd to be preferred so

as to ensure equality of opportunity te both or =211
ee the case may be, The Counsel for the applicant

says that since the selection was ultimately dirscted

to be made in feovour of the cendidate having hinher

marks in the examination, ¢there is no resson why the
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{ﬁﬁ | Aesazdiﬂg ta the aﬁﬂlicnmt ﬁB ﬁaﬁ ‘ﬁﬁgﬂﬁl
rapraaantatlan te the Senior ﬁupnrintaﬁi”ﬂ% a? st
O0ffice, Azamgarh Region, at lzamgarh but thﬂt mnﬂﬁ
in vain; according to the respondents no such

-

representation was received, There is substance in the

; e
contention of Counsel for therspontdent! that comparative

1 ot

merit ic not to be dealt with by this Trihunal and that
it is essentieslly a2 departmental matter. ue think

that the interest of justice would ke served if the

applicant is given an oppertunity teo mz2ke 2 represent-
ation to the ccmpetent authority to consider and pPass

appropriate ordsrs in the matter,

6. This application is disposed of with the
observation that the applicant may make a suit=ble
representation to the competent authority in respect

of the dispute over appointment to the post of EDBPM

Post Office, Bibipur, District Rzamgarh within tuo

weeks from the dste of receipt of a copy of this judgment
and it iz hoped that the competent authority will dis pose
of such representation within = period of two maonths

From the date of receipt thereof without ins isting

upon the delay which mey hsve been caused in meking the

representation,



